Title: Introduction of the Rehabilitation and Resettlement Bill, 2007.

MR. DEPUTY-SPEAKER: The House will now take up Item No. 15B of the Supplementary List of Business.
Dr. Raghuvansh Prasad Singh
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MR. DEPUTY-SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for the rehabilitation and resettlement of persons affected by
the acquisition of land for projects of public purpose or involuntary displacaement due to any other reason, and for
matters connected therewith or incidental thereto. "

The motion was adopted.

MR. DEPUTY-SPEAKER: The Minster may now introduce the Bill
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MR. DEPUTY-SPEAKER: The House will now take up Item No.16. Matters under Rule 377 may please be treated as laid on
the Table of the House.
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